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THE TRIPURA ACT No. 9 of 2016.

THE TRIPURA REQUISITION AND CONTRGL OF VEHICLE ACT 2011,
AN
ACT

An Act to provide for requisition and control ‘ofVehicles
BE it enacted in the Tripura legislative Assembly in this sixty second year of the Republic

of India as follows -

1. Short title, extent and commencement:
(1) This Act may be called the Tripiura Requisition and Control of Vehicles Act, 20711
(2) It should éxtend to the whole of the Tripura.
(3) it shall come into force at once.

2. ' Definition: In this Act unless the context otherwise requires, the words and expressions
under this Act shall have the same meaning as is assigned to there in the Motor Vehicles
Act 1988,

(@) “Owner” includes where the persen in possession of the vehicle is a mihor, the guardian
~ of such a minor, and in refation to a vehicle which is the subject of a hire-purchase
agreement the person on possession of the vehicle under that agreement;
{b) “Prescribed” means prescribed by the rules made under this Act;

(c) “State Government’ means the Government of Tripura;

() “Vehicle”means and includes any vehicle used or capable of being used for the purpose
of transport of persons or goods upon roads.

(e) Appellate Authority means Authority to be appointed by the State Government to
hear appeals against orders requisitioning vehicles.

{h  ‘Court'meansa Princépél Civil Couri‘ of original jurisdi‘ct‘ion and includ-es the Court of
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Civil Judge (Sr. Division) or Civil Judge (Jr. Division) whom the State Govemnment may
appoint, by name or by virtue of his office, to perform, concurrently with any such Prinoipa[
Civil Court, all or any of the functions of the Ceuyrt under this Act within any specified
local iimits and in case of Civil Judge (Jr. Division) upto to the limits of the pecuniary
jurisdiction with which he is vested under the relevant provisions of The Tripura (Courts)
Order 1950

3. Power to requisition vehicle:

(1)

(1}

if in the opinion of the State Government, it is necessary or expedient so to do for
purposes essential to the life of the community or for maintaining public erder or for
fransportation of essential commodities or for management of disasters or for providing
facility of public iransport, it may pass an order in writing requisitioning any vehicle and
may make such orders as may appear to it to be necessary or expedient in connection

with such requisition.

The State Government may give requisition for any vehicle by serving on the owner
thereof, or where the owner is notreadily traceable or the ownership is in dispute, by
publication in the official Gazette, an order under sub—section CLE

iFthe owner of the vehicle does not, after service of the order in the manner provided in
sub-section (2), place the vehicle in the possession of the officer or authority mentioned
therein, such officer or authority may seize the vehicle from any person who may for the
time being be in possession thereof,

Where the State Government has requisitioned any vehicle it may use or deal with it in
such manner as may appear to it to be expedient,

4, Paymen‘fz of charges for requisitioning of vehicles:

(1)

Whenever in pursuance of section 3, the State Government requisition any vehicle,
there shall be paid to the owner such charges for detention and use ofthe vehicle as
nay be determined by the State Government,

While determining 'the charges, under Sub-section (1), the State Government shall
take into consideration- ; '

(@) the model, make, type, class and condition of the vehicle ;
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(b} the loss of earning, if any, sustained by the owner by reason of requisition; and fix
the charges atsuch rate as the State Government may deem fair.

~ The charges fixed under sub-section(2) shall be paid by the officer or authority

requisitioning the vehicle; such officer or authority shall not be bound to pay any
dues outstanding on mortgages and other encumbrances of the requisitioned vehicle.

3. Appeal :

(1)

The owner aggrieved by an order of the State Government under sub-section (1)of
Section 3 may within 7 days of the order, appeal to the Appellate authority..

(2) The order of the Appellate authority shall be firial.

6. Release from requisition:

1)

The officer or authority requisitioning a vehicle may at any time release the vehicle
from requisition.

With effect from such date no further liability for payment of any charges of any other
kind shall lie with the officer or authority requisitioning the vehicle:

The delivery of possession of the vehicle to the owner or his accredited agent shall be
a fuil discharge of any liabllity of the State Government to deliver possession to such
person as may have rightful claim to possession thereof but shall not prejudice any
right in respect of such vehicle which any other person may be enitled by due process
of law to enforce against the person to whom possession of the vehicle is so delivered.

If the owner fails to take delivery of the vehicle on or within the s;oeciﬁed date the
officer or authority who passed the order of release of the vehicle may dispose of the

same thereafter :

Provided that such officer or authority shall be competent to allow to the owner such
extension of time as he/it may deem proper without any liability for any compensation
or other payment for the period of extension.

The disposal of a vehicle under sub-section (4) shall be by public auction and at the
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risk of the owner and the sale proceeds shall be made over to the owner after deducting
any expenditure incurred by the officer of authority releasing the vehicle due to the

owner not taking delivery of it on or within the specified date.

Power to obtain information: The State Governiment may, with a view to requisitioning
any vehicle under section 3 or determining the cost or charges payable under Section

4. hyvorder;

Ieduire any person to furnish to such officer or authority as may be specified in the
order such information in his possession relating to the vehicle as may be specified;

divect that the owner or the person in possession of the vehicle shall not without the
permission of the State Government dispose of it or remaove it till the expiry of such
period as may be specified in the order from the premises or the place in which it is

lkept.

Fower to inspect : Without prejudice to any power otherwise conferred by this Act
any person authorized in this behall by the State Government may enter any place or
premises and inspect any vehicle for the purpose ofdetermihing whether and if so, in
what manner an order under this Act should be made in relation to such vehicle or with
A vIew to securing compliance with any order made under this Act.

o

Hestriction or removal of accessories : No owner of any vehicle or any person in
possession of it shall after service of order under section 3 remove or allow to be
removed any part, tyre, tube or ahy other geceessory or in any way injure the vehicle or
parmit it to be injured so as to reduce the usefuiness of such vehicle.

Cantrol of Vehicle: Netwithstanding any cther prows:on of this Act the State

Covernment may, by order;

(a} regulate, restrict or give directions with respect to the use of any vehicle for the -

purpose of transport of passenger or goods by road or river;
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possession or under his control, any vehicle to comply with any directions given by any
person specified in, or duly authorized in pursuance of the order; and such directions
may require the person owning or employed in connection with, or having in his
possession or under his control any vehicle to use such vehicle for the conveyance of
stich persons or goods at such time and by such routes as may be set forth in the
directions; -

(¢) prescribe the conditions subject to which, and the rates at which, any vehicle may
be hired for the purpose of transport of persons or goods by road or river, and the
conditions subject to which goods so carried or to be carried may be discharged or
loaded; '

(d) provide for prohibiting or restricting the carriage of persons or goods of any class
by any route and for prescribing the radius of distance within which persans or goods

of any class may be carried by any route;

(e} make such other provisions in relation to fransport by any vehicle by road or inland
waler as appear to the State Government to be necessary or expedient for securing
public safety, the maintenance of public order or for maintaining supplies and services

essential to the life of the community;

Provided that any order or direction made under this Act or under any rule made under
section 17 of this Act shall have effect notwithstanding anything inconsistent therewith
contained in any enactment other than this act or in any instrument having effect by

virtue of any enactment other that this Act.

Deiegation of function: The State Government may, by order, direct that any power
or duty which is conferred orimposed on the State Government by this Act shali in such
circumstances and under such conditions, if any, as may be specified in that direction,

be exercised or discharged by any officer or authority subordinate to it.
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Cempliance with order or direction: Any person on whom an order is served or to
whom a direction is made under provisions of this Act shall carry out such order or

direction in such manner and within suchtime as may specified thereir.
Jurisdiction of Courts barred:

No order made in exercise of any power conferred by or under this act shall be called

i question in any Court.

Where an order purports to have been made or signed by any authority in exercise of
any power conferred by or under this Act, it shall be presumed that such an order was
so made by that authérity. Provided that if the owner of the vehicle is‘aggrieved by the
amart o« oimpensation so determined, he may make an application to the State
Ciovernment or any officer so entrusted by the State Government for referring the matter
it the Court.

14, Protection of action under the Act:

(1

No suit presecution or other legal proceeding shall fie against any person for anything
which s, done in good faith done ar intended to be done in pursuance of this Act or any

rules made there under or any order made there under.

Save as otherwise expressly provided under this Act, No suit or other legai proceeding
shall fie against the State Government for any damage caused or likely to be caused
by anything done in good faith or intended to be done in pursuance of this Act or any

order.made there under.

5. Penalty: whoever contravenes any provision of this Act, shall be punishable with

Imprisenment for a term which may extend to six months ar fine not exceeding one

thousand rupeas or with both.
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15, Power to arrest without warrant : Any

inapector may ab
committed an offence publishable under

17. Powsar to make yules:

(1) The State Government may, by noti
carrying out the purposes of this Act.

(2) Every rule made under this Act sha
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cer of or above the rank of a Sub-

police offt
sonably suspected of having

this Act.

fication in the official gazetie make rules for

Il be laid, as soon as may be after itis made,

hefore the Tripura | egislative Assermbly.

1%, Power to remove difficulties:

H any difficulty arises in givin
order, do anything not inconsistent wit

necessary to remave the difficulty.

g effect of the provision of this Actthe
h provision of the Act, which appear to.itto be

Gavermnment may by

D.M. Jamatia
LR & Secretary, Law
Government of Tripura.
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